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to .tblt situlll.i.oll .outside . There is 11.14 hn. 
nothin ullatuIlll about this after all 
Memlers have to. satisfYr their consti PAPERS LAID ON THE TABLE 
tuencies. What is wron about it 

),SHRI .JY,OlRMOYB S  You do 
not allow cebateson economic issues. 
I have wriiten to yOtl.let.ters on these, 
but you have not bothered to rely to 
them. 

MR. SPEAKER I weleome it. At 
aDy time you want to seak on lan-
nin. yOu will et the riority. 

At the Political. Science Conress, 
20 ersons told me that they were 
ready to write some thesis and they 
asked me, When will you discuss the 
Plan We want to haVe the views of 
Parliament. And told them that I 
would convey their views to Parlia-
ment. 

SHRI JYOT1RMOY BOS   

mic issues enoy the last riority. How 
far do the Presidin Officers study the 
issues oielWied 01 1lIe .. 1loor of the 
HDuwe I ut that uestion to you, 
Sir. Please be honest. 

MR. SPEAKER I think, we, Presid-
in Officers. should not meet .in future 
unless we hav1 the SIlllle rotection 
01 immunity which a member ets in 
the House. After. all, we discuss many 
thins. If somethin leaks out. then 
we are held resonsible. It Is a serious 
case fo,r me to consider. Do not tie 
down your Seaker so much that he 
cannot even e ress any oinion. Be 
merciful 

SHRI DINEN  BHATTACHARYYA 
It is unfortunate that, in our countlY. 
trur,Seaker seaks much. That is the 
difficulty. 

MR.  SPEAKER No not much.  Not 
all. 

strRI  RA.HlJIi.AMAIAH. Paers 
to be laid on the Table. . 

ORDINANCES Nos. 11, 12 AND 13 OF 1974 
    ,I  ,  ,  

I  .  MINISTER OF WORKS, A.Nli) 
HO SIN AND PARLIAMEN.T..uty 
AFFAIRS (SHRI K. RA H 
RAMAIAH) 

,1. be tolay. on the Table a coy 
each of  followin  OrdinanceS 
(Hindi and Enlish versions) issued 
by the President under rovisions of 
article 123(2)(a) oJ the Constitu-
tion-

(1) The Maintenance ot Internal 
Security (Amendment) Ordi-
nllllce, 1974, (No. 11 of 1914) 
ronlula.ted by the President 
on the 17th Setember. 1974. 

(2) The Sick Tetile ndertak-
ins (Nationalisatian) Ordi-
nance, 1974. (No. 12 of 1974) 
romulated by the President 
n the 21st Setember. 1974. 

(3) The Reresentation of the 
Peole (Amendment) Ordin-
ance ,IM4 (No. 13 .of 19,,4) 
Prornul.ated by the President 
on the 19th October, 1974. 

(PlCliCed in Library. Sec.  No. LT-
842774) . , 

. SHRI .JY TIRMOY  BOS  (Dia. 
mond Harbour) Sir, I have already 
written to you on items 3 (1) and 3 
(3). 

SHRI S. M. BANERJEE (Kanur) 
On item 3, I have also written to you 
Sir. 

SHRI JYOTIRMOY BOS  I have 
already written to you that I wanted 
to eeak On the Maintenance of In-
ternal. Security (Amendment) lrdi-
nanceas also on theReresentation of 
the teole (Amendmlt) Ordinance. 
How can We function in this way 
XO a  1Il , ,8 a   , eerttariat 
e ae e 4fue to .do, thete thins 

ta d t  oVIIIland and 
.till you have no time to lead them 
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MR. SPEAKER 1 am sorry. You 
are riht. Your names were there 
but sOmehow they have been crosBed. 
1 do not know how. 

SHRI JYOlIRMOY BOS  Beca Be 
I am a CPI (M) Member. 

MR. SPEAKER No,  no. There are 
others also. 

SHRI JYOTIRMOY BOS   I will 
tell you somethin .. 

MR. SPEAKER I will call you. 

Now,  Mr. Baneree. 

SHRI S. M. BANERJEE I would 
like to make c, submission em two 
items which are bein laid by Shri K. 
Rnhuramaiah, items 3(2) and 3(3). 

Item No.2-is the Sick Tetile 
ndertakins (Nationalisation) Ordi-
nance, 1974 (No. 12 of 1974) romul-
ated by the President on the 21st 
Seember, 1974. The moment the 
ordinance was brouht we definitely 
felt and we have also ointed out that 
the workers of thOe tetile mills 
which are likely to be taken over by 
the overnment are oin to suffer 
because .... 

MR. SPEA ER You can only seak 
about the delay. 

SHRI S. M. BANERJEE We have 
brouht to the notice of the Central 
overnment that the ensionary and 
ratuity benefits enoyed by these 
tetile workers all these 30-4 years 
will be camletely wied out after 
take-over of these tetile mills .... 

MR. SPEAKER You can seak on its 
marits when it comes u for discus-
sion. 

SHl.IS. M. BANERJEE We have 
re e e ted to the rI(inister of t  
d tr e  as also to the lresiderrt  that 
it should be rectified, that this is an 
ordinance which is oin to harm the 
tetile workers. 

My . second submission is about tM 
Reresentation ot the Peole (Amend-
ment), ,Ordinance, 1974 (No. 13 of llln), 
romulated by the President on the 
19th October, 1974. 

We are ashamed of this C)rdinance. 
The Sureme Court have Sivm  a 
decision in a articular case, but the 
overnment should have waited, they 
should have discussed these matters 
with the hon. Members,  A committee 
 alady Sittin oV6l this metter. 
They should have waited, But ins-
tead If that, by brinin this ordi-
nance, they have brouht the arlia-
mentary democracy and the rocess of 
elections into disreute, I would like 
to o ose this ordinance. 

SHRIJYOTIRMOY BOS  Accor-
din to the fiures iven by t  Home 
Ministry, 1682 ersons have been 
detained under MISA and the funniest 
thin i., that the number of ersons 
detained under MISA for conserva-
tion of forein cchane durin the 
eriod i only 474. 

MR. SPEAKER No seeches, le-
ase, when the aers are emly bein 
laid. 

SHRI JYOTIRMOY BOS  My 
submission is that he should not lay 
the aers to-day.  He cannot take 
owcrs like this. 

Within that articular eriod, West 
Benal  alone which accounts for 
9 Per cent of the oulation of the 
country contributes 3236 out of 3829 
beC3use we are olitical o onents. 

I want to make a submission. 

Motivated ()liticians and ,bureaucracy 
shil111d not be iven any sweein 
POWerl, These owers ale missed 
in the cme  of  olitical workers. 
They should only roceed to ro-
secute economic offenders under seci-
fic rovisions of the law, they should 
be ket as under-trial risoners. There 
should not be these sweePin owers, 
but they should be tried under normal 



(Shri Jyotirmoy Bosu) 
roVisions of the law. They are collec-
tin money for olitical uroses. 
What I submit is, this ordinance should 
not. be allowed to ,be laid today. We 
can have  discussion and then we can 
roceed with the ordinance. This is 
my submission. Sir. My third oint is 
this. The Ordinance says 

Any e enditure incurred by  a 
olitical arty or by any other aSsOcia-
tion or body of ersons or by any 
individual (other than the candidate 
or his election aent) shall not be 
deemed to be and shall not ever be 
deemed to have been e enditure in-
curred in connection with the elec-
tion ..  

The obect of this Ordinance is to 
suersede and make ineffective re-
cent Sureme Court udements in 
Which the court held that. e enditure 
incurred by a olitical arty for the 
election of a candidate shall be re-
arded as e enditure incurred by 
him for the urose of eaminin 
whether the ceilin on election e-
enses has been eceeded or not.  . 

The total e enses which the eti-
tioner has alleed aainst the Prime 
Minister has eceeded Rs. 3,000. It 
has eceeded the limit by 20 times. 
This is the reason why this has been 
done .. 

MR. SPEAKER Why dont you 
listen 

SHRI JYOTIRMOY BOS   

MR. sPEAKER The case  is Bub-
uice now. No such remark should 
be made. I do not allow that. In 
site of my drawin your attention, 
you are sayin it. No No.  . 

SHRI H. K. L. BHA AT (East 
Delhi) The case is before the court. 
He is makin such statement in the 
House. It is totally wron. 

MR. SPEAKER Shri Janeehwar 
Misra. 

Not recorded. 
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SHRI VAYALAR  RAVI  (Chiray-
inkil) Sir, even thouh Mr. Mlahra 
has mis-behaved we are sittin ui-
tely. 
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SHRI DlNEN BHATTACHARYYA 
(StNamore).H w ,it it that this 
Ordinance was romulated only 21 
cayll before this session . 
 SHRI JYOTmMOYBOS  May 
I oint out that since the Ordinance 
is bein ,challened. in tho ureme 
c.oWt. i1 e e  .  udice maer 
ai.ti  annot, allow this .to be luon 
the Table, 

MR.  SPEAKER No. There is 
nothin to revant action for leis-
lation., There have been rulins on 
this so many times. 

SHRI K.  RA H  RAMAIAH 
Reardin the, su estion made ... 

SHRI PILOO MODY ( odhra) Has 
he written to you If so. l would like 
to see it. 

MR. SPEAKER When  he is asked 
to ive al1 nlanation the Minister 
can do So if he likes, I cannot allk 
to see it. 
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SBRI SAMAR HA (Contai) Sir, 
I had really no mind to take art in 
this rocedural matter of layin a 
coy of the ordinance before the 
House, but a situation has develoed 
in the country which is 8-menace in 
the sense that the overnment has al-
ready introd Ced a system Of barricad-
ed democracy in Bihar. It is not only 
in Bihar but the overnment are do-
in the same in reard to the Centre 
also. (InteTT1.tions). The barricaded 
attern of overnin this country 
by totalitarian means, an indication 
If which is evident -by the WII3 in 
which ordinances are romulated, 
is not roer. The Central overn-
ment is settin u a attern for all the 
States. Look at Bihar. There are 
211 ordinances now, Bihar is bein 
ruled by 26 ordinances, none of which 
has been reularised by the State. 
And now, Woot Benal has taken the 
cue from the Central overnment. 
Just two days before the commence-
ment of the Assembly  session, an 
ordinance in reard to the levy was 
assed by the West Benal overn-
ment. This is done not only there. We 
find similar instances in other States 
also. They are romulatin ordinances 
ust one or two days before or even 
one or two days after the session. 

You in your. wisdom not once but 
several times asked the overnment 
to see that this kind Of ractice of 
romulation of ordinances durin the 
inter-session eriod should be sto ed. 
They are oin to introduce a barri-
caded democracy not only for the 
States but for Parliament itself. 

MR.  SPEAKER  So far as the ordi-
nance is concerned, you may brin 
u these oints at tle time when the 
Bill is brouht u before the House. 

SHRI PILOO MODY You are 
makin him nervous. (Interrutions). 

SHRI SAMAR HA Shri Piloo 
Mody  is sayin-

MR. SPEAKER He says I am mak-
in you nervous.  I said, No, I am 
feelin nervous 

SHRI SAMAR TTHA I want to 
know humbly what is your attitude 

Paers Laid 

On this. Of course, we have all are-
ed to accet yOur contention-what 
you said at the Buainess  Advi80ry 
Committee. Whatever came out in the 
ress may not be reorted from your 
SOTce or you miht not have stated 
before the Committee. But the trend 
of the country, as is evidenced by-
I reeat it..-the introduction of a bar-
ricaded attern of democracy in Bihar, 
is danerous. There, the overnment 
is rulin by ordinances. They have 
violated the democratic norms not once 
but several times, by issuin such or-
dinances. 

Take, for eamle, the MISA ordi-
nance. It could have been done two 
days before the session  concluded. 
What haste was there for this ordi-
nance reardin the Peoles Rere-
sentation Act It could have been 
taken u ten days after, when Parlia-
ment re-assembled. So, unless you 
assed a strict. stron stricture on the 
vernment, thins would not im-
rove. The trend has been set for a 
system of barricaded delmOracy re-
ally and ractically, with the one-
arty system of overnment, a totali-
tarian system of overnment. There 
is now a barricaded tye of democracy 
in this country. There fore, a caution 
must be iven to the overnment and 
it is your resonsibility, as the custo-
dian Of the rihts and rivilees of the 
House, and as the uholder of the 
Constitution of India, to ive a stron 
stricture to the overnment, so that 
this romulation of ordinances in a 
hrry durin the intersession should 
be sto ed and sto ed for ood. 
SHRI P. . MAVALANKAR 
(Ahemedabad) Sir, I have not iven 
my name and I do not want to seak 
on the merits becaua.e we will have 
chances later on about the subect 
matter of the Ordinances. I have a 
oint of order it is short and simle. 
We find that between two sessions of 
Parliament a number of Ordinances 
are issued. Some are issued imme-
diately after the end of the session 
it a ears that vernment were 
waitin for the session to end so that 
they could start w1lli ilie Ordinances. 
Similarly, ust a few days before the 
selSion beins, they issue them. My 
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oint of order is this. Is it in con-
formity with the arliamentary roce 
dure and ractice all over the world, 
wherever there is arliamentary 
democracy Are Parliaments meant 
merely for rubber-stamin eecutive 
decisions reflected in the various Ordi-
nances Because Ordinances do not 
ive s a chance to amend or say new 
thins we are merely asked to say 
yes or nO. 

In between two sessions, the Sea-
kers Conference was held in Shillon. 
Was this matter of reat arliamentary 
and democratic sinificance discussed 
there Perhas you discussed many 
oints like disorder, members seak-
in to the alleries, etc. But this rac-
tice of issuin Ordinances is a matter 
which corrodes and erodes the rihts 
of Members of Parliament was this 
not discussed .. (Interrutions) 

SHRI H.  K.  L. BHA AT (East 
Delhi) I want to know whether a 
Member who has not souht your er-
mission to make his comments On the 
rocedural asects can rie on a oint 
of order and Say all that has been 
said. Have you ermitted a discus-
sion on the merits of these Ordinances 
While makin imroer use of this 
facility, not )nly he but other Mem-
bers like Mr. Limaye have made abso-
lutely false and oliticaIly motivated 
baseless alleations aainst the Prime 
Minister and the overnment. Sur-
risinly even the names of ersons 
like Shri Nityanand Kanuno were 
brouht in thouh they were not re-
sent here and no notice was iven to 
you. This is aainst the rules they 
are tryin to misuse the ermission 
and are tryin to make olitical cai-
tal out of it There must be some end 
to this mistise of this forum. 

MR. SPEAKER This Seems to have 
one a little out of control. Normally 
We have been callin Members only 
on thins like delay or some techni-
cal matters. But even entlemen who 
did not send their names ot u on 
oints of order. This Is a matter of 
convention if they do not observe the 

convention I have no ower to re-
vent a oint of order. I hoe this 
ecetion will Ibe only for today. We 
shall stick to the ractice WI have been 
followin for the ast so many years. 

SHRI JYOTIRMOY  BOS  What 
are your comments on the Ordinances 
You ive so much sermOn to all of 
us.. (Interrutions) 

MR. SPEAKER My comments are 
here. This time We decided to throw 
oen the roceedins of the Seakers 
conference, which are more than seven 
years old. Initially we did not do so 
now we said that it Was much better 
to throw it oen. Previously we had 
iven the decisions in short, not the 
roceedins because some eole say 
somethin and they will be in trouble, 
in their own leislature and I here in 
the Lok Sabha. So we thouht that 
was the riht thin, that We decided. 
Insite of that they come out and 
create trouble for us ... You can very 
well imaine the embarrassin osition 
of the Seaker for some remark in-
volvin a Member, without meanin 
any illwill to him. My views about 
this uestion of ordinances are not 
only my views but they are the views 
of my redecessors, includin your 
distinuished father, Mr. Mavalankar. 
I ust reiterated them and added a bit 
of my own emhasis in my own 
words, accordin to the situation. 
stand by those various observations. 
Mr. Rahu Ramaiah will e lain it. 

SHRI K. RA H RAMAIAH Sir, 
in lacin he ordinances on the Table, 
i have only erformed an obliation 
under the Constitution.  I do not want 
to o into the merits of it ecet to 
deny a very wild alleation that one 
of the ordinances is meant to rotect 
the Prime Minister. It is not meant 
to rotect any articular member. It 
a lies eually to some members of 
the o osition arties alsO. Reardin 
some new rocedure which you have 
indicated In the rules committee about 
the ordinances and referred to by Mr. 
Madhu Limaye, I would like to say 
that certain IIl estiolll were made 
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[Shri K. Raghu Ramaiah] 
iand I said, I wHl convey the suf,ges­
tions to the Government and find their 
reaction thereto. That is where the 
matter stands. 

-� � � : � �l{lfT � 
i'I" cflfT � �r � cfT wm- ii" �T mi::rr I 

� m it,=�mR ii"� 'i:f'i;fT �- •• 

(�a:�") . . . � '<ff�a- � fif; mtr ;a., 

� � fuz.rcffif I •• ( �a:."{ti�) 

� � f� : �� m�,r� � fcrua-
.. 

� qfcfi �T�c � t I 

(Shri Madhu Limaye and some other 
hon. Members then left the House.) 

ExPlanatory Statement Re. Textile 
Undertakin,gs (Nationalisation) 

C:·:!inancc, 1974. 

THE MINISTER OF STA'i'E IN THE 
MINISTRY OF INDUSTR".x: AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURYA): On behalf of Shri T. A 
Pai, I beg to lay on the Table an ex­
planatory statement (Hindi and Eng­
lish versions) giving reasons for im­
mediate legislation by the Si:ck Tex­
tile Undertakings (Nationalisation) 
Ordinance, 1974, under rule 71(2) of 
the Rules of Procedure and Conduct 
of Business in Lok Sabha. [Placed in 
Library. See No. LT-8428/74]. 

NOTITICATIONS UNDER GUJARAT SLUM 
AREAS (IMPROVEMENT, CLEARANCE AND 

REDEVELOPMENT) ACT, 1974 

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI MOHAN DHARIA) : I beg 
to lay on the Ta·ble-

( 1) A copy each of the following 
Gujarat Notifications under sub­
section (2) of section 59 of the Guj­
arat Slum Areas (Improvement, 
Clearance and Redevelopment) Act; 
1973, read with clause (c) (iii) of 
'tli!.e Pr;oclamat'ion dated · the 9th 

February, 1974 issued by the Presi­
dent in :r,elation to the State of 
Gujarat-

(i) The Gujar�t Slum Areas 
(Improvement, Clearance and Re­
development) (Constitution of 

Board) (Amendment) Rules, 1974, 
published in Notification No. GHI 
Jl47l741SCB-1073IA-1, 'in Gujarat 
Government Gazette dated the 
31st August, 1974. 

(ii) Notification No. GHIJJ48I 
74JSCB-1073JA-1, published in 

Gujarat Government Gazette 
dated the 31st August, 1974. 

(iii) Notification No. GHJJl51J 
7'.1-JSCBJlOWIA-1, published in 
Gujarat Government Gazette 
dated the 26th Septemlber, 1974. 

(2) A statement eXiplaining rea-
sons for not laying the Hindi ver­
sions of the above Notifications. 

[Placed in Library. Sec. No. LT-8420 
74]. 

SHRI :e. G. MA V ALANKAR: About 
Item No. 5, my enquiry is two-fold. It 
is noticed that the Gujarat Slum Areas 
(Improvement, Clearance and Re­
deve:i.c::ment) Act was passed and 
brought into c.'.!�ct in 1973. About the 
notifications he is la�-:ng on the Table, 
I want to know why thE

:;
- have ibeen 

delayed so much. After the :;; :1ssage 
of the Act, why is it that the Gujar&1 
Admin1stration did not issue these 
notifications immediately? 

About para 2 explaining the reasons 
for not laying the Hindi version, etc., 
being the opening day I would like ta 
say this and I would not repeat it. 
In spite of our repeated and strong 
objections which were expressd here· 
both in English and more particul­
arly in Hindi, th'is habit of disregard­
ing an important decision of the Gov­
ernment is growing and Government 
takes shelter under this or that ex­
cuse. I want to know whether the 
Gujarat or the Central Government 
have not got facil'ities for ensuring 
promptness in ,providing translations 
in Hindi of all the conununications, 
notifications etc. · 


